IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH UYDERABAD,
0.A.NO.1075 of 1995.
petween | Dated: 12.9.1995.
smt. R.Kausalya cos applicant
and
1. Unien ef India, rer. by 1lts gecretary, Ministry of Agri-

culture, D=pt. eof Agriculture ané Ceeperatien, Krishi
shaven, New pDalhi-1.

5, The Directerats of 0Oils Seeds Develepment, Ministry ef
Agriculture, Departmeant aof Agriculture ané Ceeperatien,
Telhan Bhaven, Himayatnager, Hyd.,

s Respengents

Sri. ¥.K.Chakravarthy

(1]

ceunsel fer the Applicént
reunsal fer the nespendents . Sri. M.V.R&manas, Addl. CGRC.
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HOM'BLE MR. R, RANGARAJTAN, ADMINISTRATIVE MEMBER .- ‘emu
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GA 1075/95,

(0rder passed Dy Hon'bla Shri R.

Dt. of Drder:12-9-9§,_

Rangara jan, Member (A) Do

- -_- -

The applicant in this 0.A. is the wife of late R.Sattaiabh,

control of fegpondent No.2. He

who worked as Daftry under the

died on 26-8-94 in harnesas. It is stated that he satisfactorily

workad in the. Respondant No.2 ghdizoe- organisation.

2e The applicant applied for compassionate ground appointment

to her third son onf 28-9-94 (Annexure R=1}, It

of her sons were not useful to her and they deaer

that first two

her and running their own families seperately.

dGP/

3. From the affidavit it is seen that she receive
=
baiance Rsel,? Wl
nce Rs.1,175/=, Group Insurance ;,17, 650/-, cagh @~ o)
“Ql‘ &lant
? \ \

of leave salery Rs,17,874/- and D. C.R.G. of Rsed0 12/
// \\ ‘3?? alao
receives a family pension of R5¢527/= p.m. plth relief’ "étre‘\f
\
It is further stated thaf&fd'-t":a’igchar | t'a‘\‘ \é’
L ?< ge dsuls to the 9 e,
of Rs.60,000/- :.nct_xrrad bifhe \-dae.a:\aed employae, It is 4 z“a

stated that she has five sh% and an‘unmarried daught
‘ ' : 8r .

A B
4, Hesrd Sh e, o
ri N.'U}R,zmaha. learned standing counsel foj-

\

“and Shri K.f\.chakravmthy, learned counsel foy
ol

pl:.cant. Apphcant 8 rapresentauun dt .28=-5=04
=94 uas not!

She followed it up with another rapresantation dt 20~10 ﬂ.
(Annexure A=2), Respondent No,2 vide his letter dt.20-12
. - L
askad some details in re
gard to the gplica
cant's family com
tion and octher detsil
8. The same was
submitted b
y hsr by

e V | /
\

ig further gtateomms
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1. The Secretary, Ministry ef Agriculture, Dapartmeant ef Agricul-
- '* ture &ne Ceepmratien, Unien ef India, Krishi Bhavan, New Delhi-1

qterats ef Oils Seeds Develepmant, Ministry ef Agricul-
artment of Agriculturs ané Ceeperat en, Talhan Bhavan,
Himayatnagar, Hys.

ke Sri. K.K.Chakravarthy, asvecate, CAT, Hyd.

L Srio 1\3. V-Ramani‘, Aidl. CGSC! CAT, Hy‘t z‘

® Library, CAT, Hyd.
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ing there from January, ;1995 onuards.,

- avl/ ' | 62”4

dt.10-1-95 (Annexure A=4),

Se It is submitted by ths learned counsél for the applicant

_ . . _ .
that the case had been reﬂarraé to Respordent No.T and it is pand-

v . < . . I' ' .

b

. 6. - In the circumstances quoted above, she has -Piled this

application for a direction to the respondents to consider the
appointment of the applicant’'s 3rd son Sri S.Ar jun Kumar on

compassionate grounds end to provide a suitable job in the depart-

ment with immediate effect.,

Te As the representation submitted by her is still gending
with the department, it is Pelt that a directiun tc che Respon-

dents to dispose of her application within a shbrp period uil;

meet the ends of justice,

Be In the result, this 0.A. is dispossd of at the admission
stage itself with a direction to the Respondents to dispose of
tr;e representation quoted above for grant of compagsionate appoi
ment to the applicant's 3rd son preferably within a period of 3

months from ths date of receipt of a copy of this order and in ommmmm

case before 31=12=85,

9. The 0.A. is ordered accordingly at the admission stagse

itselP. No order as to costs,

(R .RANGARAJAN)
Member (A)
Dated: 12th September, 1995, ;%J ,/’}ﬁﬂ

Dictated in Opsn Court, o /3 )
: :D?’lé 7
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